Central Administrative Tribunal
Priancipal Bench,New Delhi

R No. 100795 in
0.4 Mo, 1846/94

N this thel 8¢ day of May, 1995,
Hon'ble Shri J.P. Sharma, Hember {19
Honthle Shrd BOK. 54y wt,  Member [8)

1. Shrd Ravinder Humar

570 Late Shri Bhimman Lal
House Na.

Shri Ramesh Chand

S/e Shri Tek fs and,
Yi1lage Mandold
Mand Nagrid ;“tb
a1hi-93
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1. Un,nw uf India, through
istry of Human Resources Development,
crd o Bhavan, Mew De?u?x
e Secretary,

wrtment of Service & Supply
1 Bliavan,
Mew Delhi. .. Respondents

This Revew fpnlication MNo.l00/9% has heen

filed against  the  judgement  and order

O.A N0, 1846794 where  the relief praved was
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direct the respondents to continue to engage the

applicants  in Group DY post in Class IV and

grant them the temporary status and regularise

their services,™

2. It was argued by the Tearned counsel Dr.
i.P. Raju that the applicants have completed 206

davs or more in a vy if their total engagement

i taken into consideration before coming  into

force of  the Casual Labour (Grant of

schems came
scheme was
Ministries  Jdepartmwents and also

the said 0., The scheme  Javs down  that

would be conferred on 21l the

status

abourers  who are in employment on  the

of issue of this 0.M. and who have rendered

a continuous  service of at Teast one vear, which
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means that  they  must  have beesn

periad of  at

shzerving  six days week and 206 days

0ffice observing 5 davs & week. Thus it would be

reqular

group ‘DY posts in Class 1Y and

ant them the temporary status and regularise

ices s 1ike putting the cart before

the horse.




(3)

the broken periods during the year will no

snd this would on & simple construction of

e of the schewe would be avplicable to

P

who  are in emplovment on

ither completed in that period from or

complet

of the Circular

sequentTy  thereof  when they we

1w the Cireular came into for

they had  complet

Circular camg inte  effect. Thie

should  have

2407206

This did not happen and as

Tl awed,
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4. 1 theugh thers  is delay in fi
application but the delay is condoned., Om merits
there is no case. The casual employment s for
seasonal  work and is not of a perennial nature -

and as and  when there is requirement, the casual

work s aver and such 2 work is not comnectad

seheme of . the DOPT w.e.f. 1.9.92. The schens
Tavs down that it has nothing to do with

the creation  of group D posts. Therefore, the

v the Hon'hle Supreme Court in Judgemsnt Today

5., The review Ties under Order 47 rule (1)

which stipulates  that  there should bhe error

tion of the scheme evolved ey DOPT

from 1.2.93 that the previous period of

121, 1927 will not  be relevant unless 9t is

shipwn that  they completed 2407206 dayvs on  the

aforesaid 0.M. came inte force f.o.  on
1yxiybﬂ3 g continued thereafter and camb?eﬁ&d
2807206 dayvs  without  any  break, From  the
statement  Tiled it iz clear that they have not

this period in question on the re

Gvant

date nor thereafter. Thers s nothing else which
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sych this @pplﬂ@&ti@h is rejected summarily under
/

srder 47 rule (4)(1) of the C.P.C.
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